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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 106 of 2025

V. Subramaniam,

S/o. Valliyappagounder,

Chinna Thottam,

Chinnakampalayam,

Dharapuram,

Tiruppur District.

Email: arunmathi91@gmail.com

Mob.: 9514266555 ...Applicant

-Vs-

1. The Chairman,
Tamil Nadu State Pollution Control Board,
No.76, Anna Salai,
Guindy Industrial Estate, Race View Colony,
Guindy, Chennai-600 032.
Email: chairman@tnpcb[dot]gov[dot]in
Fax:22353076

2. The District Collector, Tiruppur
Palladam Road,
Tiruppur District- 641604.
Phone: 0421-2971100
E-mail: collrtup@nic[dot]in

3. The Tahsildar,
Dharapuram,
Tiruppur District-638656.
Email: tahdpm[dot]tntpr[at]nic[dot]in
Mobile No: 9445000565

4. Zonal Deputy Director,
Animal Husbandry Department,
Kamaraj Road, Balaji Nagar, Chinnakarai,
Tiruppur, Tamil Nadu - 641605.
Email: adahtup[at]bsnl[dot]in
Mobile No: 9445032577 i

5. The Revenue Divisional officer,
Dharapuram,
Pollachi Road, Dharapuram,
Tiruppur-641 603.
Email: rdodpm[dot]tntpr[at]nic[dot]in
Mob: 9445000440.
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6. District Environmental Engineer,
Tamil Nadu Pollution control Board,
Tiruppur South,
12A Pollachi By-pass Road,
Palladam, Tiruppur District-641664.
Email: deetps@tnpcb.gov.in
Phn.: 04255-252225

7.  Thiru.P.Pratheepkumar,
Authorized Person of M/s. Nandhu breeding farm,
Ward No.6, Chinnakampalayam,
Dharapuram, Tiruppur District-641601.

8.  Srividhya,
W/o Pradeepkumar,
Authorized Person of M/s. Nandhu breeding farm,
Ward No.6, Chinnakampalayam,
Dharapuram, Tiruppur District- 641601. ...Respondents.

REPORT FILED ON BEHALF OF THE FIRSTAND SIXTH RESPONDENT
- TAMIL NADU POLLUTION CONTROL BOARD

I, S.Vasuki, Daughter of Thiru. P.K.Somasundaram, aged about 56 years,
having office at No.76, Mount Salai, Guindy, Chennai 600 032, do hereby
solemnly affirm and sincerely state as follows:

2. I respectfully submit that I am working as the Joint Chief Environmental
Engineer, Tamil Nadu Pollution Control Board, Chennai and I am authorized to file
this Report on behalf of the First and Sixth Respondents (Tamil Nadu Pollution
Control Board) and as such I am well acquainted with the facts of the case from the
records available at our office.
3. It is respectfully submitted that the applicant had filed the above-mentioned
Application before the Hon’bleTribunal Chennai against the operation of the 7"&
8™respondents unit and prayed to pass orders on the following,
A. Direct the 1¥and 2™ respondent to initiate stringent action against the
7%and 8" respondent for running poultry farm namely Nandhu
breeding in S.No.102/1, 102/2A, 104/1, 104/2, 139/1A, 104/1B, 104/2,
104/2A, 104/2C, 138, 139 Situated at Chinnakkampalayam Village,
Dharapuram Taluk, Tirpuppur District without following the
guidelines issued by the Central Pollution Control Board.
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B. Direct the 1%** 2™ Respondent to close the poultry farm of the 7" and
g Respondent i.e., Nandhu breeding in S.No.102/1, 102/2A, 104/1,
104/2, 139/1A, 104/1B, 104/2, 104/2A, 104/2C, 138, 139 Situated at
Chinnakkampalayam Village, Dharapuram Taluk, Tiruppur District.

C. Direct the 7™ and 8™ Respondent to pay environmental compensation
including cost for restitution environmental under sec 15 of NGT Act,
2010.

D. Pass any order as this Hon'ble Tribunal may deem fit and appropriate

in the facts and the circumstances of the present application.

4. Tt is respectfully submitted that as directed to the TNPCB to file the inspection
report by the Hon’ble Tribunal on 19.6.2025 , the first and sixth respondents

submits the report herein.

5. It is respectfully submitted thata complaint was received from nearby village
public regarding of odour nuisance through CM Cell on 05.05.2021, based on that
the unit was inspected on 18.08.2021, it was noticed that the unit of M/s. Nandu
Breeding Farm located at S.F.No.138/2A & 139/1A Chinnakkampalayam Village,
Dharapuram Taluk, Tiruppur District was in operation without obtaining prior
consent of the Board. Further, a Show Cause Notice was issued to the unit vide
Proc. No. F.NA/DEE/TNPCB/TPS/W&A/2021 Dated: 23.08.2021. The unit has
furnished a reply for theabove-mentioned show cause notice and received on
26/08/2021 and stated that the activities has been stopped and would not continue
until obtaining CTO from the Board.

I) Details of CPCB Guidelines for Poultry Farm

i) CPCB Approved Guidelines for Poultry Farm Dated: 20.10.2015:

The poultry farm guideline and siting criteria are as follows:

“The poultry farms which are handling 1,00,000 or more birds
at a given time in single location need to approach State
Pollution Control Board to obtain necessary Consent for

Operation under Water Act, 1976 .

87 . \/c%—q..n.zs
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Siting Criteria (For New Poultry Farms)Dated: 20.10.2015:
1) The poultry farm should not be located within
e 500 m from residential zone.
e 200 m from major water course like River, Lake and Canals.
e 500 m from any major drinking water reservoir on catchment side.
e 100 m from any drinking water source like wells, summer storage
tanks, other tanks.
e 500 m from nearby poultry I dairy or another livestock enterprises or
Industry
e 150-200 m from National Highway (NH)
e 100 m from State Highway (SH)
e 10-15 m from rural roads/Internal roads/village pagdandis
2) The poultry sheds should not be located within
e 10 m from farm boundary
3) The poultry sheds should be positioned
¢ On East to West direction.
o At least 2 m above the water table.

e At least 0.5 m above ground level.

II) CPCB En.vironmental Guideline for Poultry Farm August 2021:
As per the said guidelines the Siting criteria is as follows:
i. 500 m from residential zone in order to avoid nuisance caused due to
odouré& flies.

ii. 100 m from major water course like River, Lakes, canals and drinking
water source like wells, summer storage tanks, in order to avoid
contamination due to leakages/spillages, if any.

iii. 100 m from national Highway (NH) and 50 m from State Highway

(SH)in order to avoid nuisance caused due to odour& flies.

iv.  10-15 m from rural roads/internal roads/village pagdandis.

v.  The Poultry sheds should not be located within 10 m from farm

boundary for cross ventilation and odour dispersion.
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ii) Regulatory/ Monitoring Mechanism for Poultry Farms:

i. SPCBs/PCCs shall upload Environmental Guidelines on their
website.

ii.  Guidelines shall be applicable to all the category of Poultry Farms.

iii. Poultry Farms handling birds above 25,000 at single location will
have to obtain Consent to Establish (CTE) and Consent for Operate
(CTO) under the Water Act, 1974 & Air Act 1981 from State
Pollution Control Board/Pollution ControlCommittee.

iv. The Poultry Farms are categorized under “Green” Category,
therefore validity of Consent will be 15 yrs.

v. Animal Husbandry Department of the State/Districts to assist the

poultry farms for implementation of Guidelines.

III) CPCB Environmental Guideline for Poultry Farm January 2022:
i)  As per the said guidelines the Siting criteria is as follows:

i. 500 m from residential zone in order to avoid nuisance caused due
to odour & flies.

ii. 100 m from major water course like River, Lakes, canals and
drinking water source like wells, summer storage tanks, in order to
avoid contamination due to leakages/spillages, if any.

iii. 100 m from national Highway (NH) and 50 m from State Highway
(SH) in order to avoid nuisance caused due to odour& flies.

iv. 10-15 m from rural roads/internal roads/village pagdandis.

v.  The Poultry sheds should not be located within 10 m from farm
boundary for cross ventilation and odour dispersion.

ii) Regulatory / Monitoring Mechanism for Poultry Farms:
1. Guidelines shall be applicable to all the category of Poultry Farms.

il. Poultry Farms handling birds above 25,000 at single location will
have to obtain consent to establish (CTE) and consent for operate
(CTO) under the Water Act, 1974 & Air Act 1981 from State

Pollution Control Board/Pollution Control Committee.
iii. As per the directions of Hon’ble NGT dated 10.12.2021 (O.A. No.
320/2021: GauriMaulekhi Vs. Union of India &Ors, poultry farms

handling above 5,000 birds at single location shall also obtain
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v.

i)

Farms:

consent to establish (CTE) and consent for operate (CTO) under the
Water Act, 1974 & Air Act 1981 from State Pollution Control
Board/Pollution Control Committee w.e.f. 01.01.2023.

The Poultry Farms are categorized under “Green” Category;
therefore, validity of consent will be 15 yrs.

Animal Husbandry Department of the State/Districts to assist the

poultry farms for implementation of Guidelines.

TNPC Board Circular for Environmental Guidelines for Poultry

As per TNPC Board Circular Memo No. T1/TNPCB/ Environmental
guidelines for poultry farms /2023 dated 16.03.2023, stated that “Ir is

clarified that the said guidelines is applicable only to the proposed new

Poultry Farms (i.e. Poultry Farms established after January, 2022) and

not to the existing Poultry Farms”.

Details of Online application for CTO-Direct of M/s.Nandu Breeding Farm

and M/s.Nandu Breeding Farm unit-II

I) M/s.Nandu Breeding Farm:
a) The unit of M/s.Nandu Breeding Farm is located at S.F.No.138/2A &

139/1A Chinnakkampalayam Village, Dharapuram Taluk, Tiruppur
District has applied for the CTO (Direct) through OCMMS vide
application No. 40982800 dated:27.09.2021.

b) The online application details submitted by the unit are as follows,

il.

1.

Raw material: Breeding Laying Farm (Parent Bird) - 2,80,80,000
Nos/Year

Product: Hatching Eggs - 2,80,51,920 Nos/Year

Date of Commissioning: 05/07/2021

c) Based on the unit online application, the following details are submitted:

i,

As per the unit online application the date of commissioning of the
unit M/s. Nandu Breeding Farm was 05.07.2021. Since the date of
commissioning was July 2021, the CPCB guidelines for poultry
farms August 2021 is not applicable for this unit and the CPCB
Approved guideline for poultry farm Dated: 20/10/2015 is
applicable.

g] : \/c%_q.;. .25
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a) Further, the CPCB Approved guideline for poultry farm
Dated: 20/10/2015 stated that “The poultry farms which are
handling 1,00,000 or more birds at a given time in single
location need to approach State Pollution Control Board to
obtain necessary Consent for Operation under Water Act,
1976”.

ii.  Since the Raw material of the poultry farm is less than 1,00,000 Birds
it doesn’t attract the siting criteria as mentioned in CPCB Approved
guidelines for poultry farm Dated: 20.10.2015.The unit has submitted
the details of raw material of Birds and Egg production in Rs.100
Non-Judicial stamp paper duly signed by the Notary Public
Dated:13/08/2025. The register for the same was maintained in the
unit as stated by the unit authority.(Enclosed as Annexure - I). Hence
the number of Birds is less than 1,00,000, the siting criteria is
mentioned in CPCB Approved guideline for poultry farm Dated:
20/10/2015 is not applicable.

iii. The wunit has obtained Local body building plan approval on
15/09/2015 from the competent authority. (Enclosed as Annexure -
IT).

iv. As per the Board Circular Memo No.T1/TNPCB/Environmental
guidelines for poultry farms 2023 dated 16.03.2023, the
Environmental Guidelines for Poultry Farms issued by the CPCB
(MoEF& CC), January, 2022 "the siting criteria are applicable only
for the proposed new Poultry Farms (i.e. Poultry Farms established
after January, 2022) and not to Poultry Farms that are already in
existence". Hence, the sitting criteria is not applicable to the unit of
M/s.Nandu Breeding Farm is located at S.F.No.138/2A & 139/1A
Chinnakkampalayam Village, Dharapuram Taluk, Tiruppur District
Since it is in existence prior to "January 2022"

v. As per the local body which is a competent authority, the Revenue
Divisional Officer, Dharapuram has reported vide letter
Na.Ka.3723/2022/E Dated; 02.12.2022 as follows,

%.\/Q%-—q.n.w
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a) There are no residences approved by Chinnakkampalayam Town
Panchayat within 500m distance from the poultry unit.

b) The 7 wells surrounding the poultry farm are used for agriculture
purpose only and not for the drinking purpose known by the
enquiry.

The CPCB guidelines for the siting criteria is only for Residential zone

alone and no for the unapproved residences.

vi. Consent Details:

Based on the online application the unit was inspected on 29.09.2021
and the unit of M/s.Nandu Breeding Farm has obtained Consent to
Operate (Direct) under Green Category (3033-Poultry, Hatchery and
piggery) vide Proceedings No.F.1537TPS/GS/DEE/TNPCB/
TPS/W&A/2021 dated 01.10.2021 for the production of Hatching
Eggs — 2,80,51,920 Nos/Year and obtained subsequent renewal with
validity up-to 31.03.2029.
II) M/s.Nandu Breeding Farm Unit-II:

a) The unit of M/s.Nandu Breeding Farm unit-II is located at S.F.No. 102/1,
102/2A, 104/1& 104/2 Chinnakkampalayam Village, Dharapuram Taluk,
Tiruppur District has applied for the CTO (Direct) through OCMMS vide
application No. 44702339 dated:06.04.2022.

b) The online application details submitted by the unit are as follows,
i) Raw material: Breeding Laying Farm (Parent Bird)- 1,87,20,000
Nos/Year
ii) Product: Hatching Eggs- 1,86,91,920 Nos/Year
ii1) Date of Commissioning: 19-12-2021
c) Based on the unit application, the following details are submitted:

i. As per the unit online application the date of commissioning of the
unit M/s. Nandu Breeding Farm was 19.12.2021. Since the date of
commissioning was December 2021, the CPCB guidelines for
poultry farms August 2021 may attract for this unit.

ii. However, the unit has submitted the Udyam Registration Certificate
obtained from Ministry of Micro, Small & Medium Enterprises, vide
Udyam Registration Number UDYAM-TN-28-0037587 Dated:
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6/11/2021 with the date of commencement of production business
was on 14/03/2018. Since the unit commence its activity from 2018,
as per the Udyam Registration Certificate obtained, the siting criteria
of the CPCB Environmental Guideline for poultry farm August 2021
is not applicable.

iii. As per the Udyam Registration Certificate the commencement of
production business was in the year 2018, therefore CPCB Approved
guideline for poultry farm Dated: 20/10/2015 is applicable. However
as per the said guidelines ‘The poultry farms which are handling
1,00,000 or more birds at a given time in single location need to
approach State Pollution Control Board to obtain necessary Consent
for Operation under Water Act, 1976”.

iv. In this regard, the unit has submitted the undertaking letter for the
shed details and the capacity of Birds is not more than 1,00,000
which produces eggs with in the consented quantity in Rs.100 stamp
paper duly attested by the Notary public Dated:12/08/2025. Hence
the number of Birds is less than 1,00,000, the siting criteria is
mentioned in CPCB Approved guideline for poultry farm Dated:
20/10/2015 is not applicable.

v. Moreover, as-  per the Board Circular Memo
No.T1/TNPCB/Environmental guidelines for poultry farms 2023
dated 16.03.2023, the Environmental Guidelines for Poultry Farms
issued by the CPCB (MoEF& CC), January, 2022 "the siting criteria
are applicable only for the proposed new Poultry Farms (i.e. Poultry
Farms established after January, 2022) and not to Poultry Farms that
are already in existence". Hence, the sitting criteria are not applicable
to the unit of M/s.Nandu Breeding Farm Unit II is located at S.F.No.
102/1, 102/2A, 104/1 & 104/2 Chinnakkampalayam Village,
Dharapuram Taluk, Tiruppur District Since it is in existence prior to
"January 2022"

vi. As per the local body which is a competent authority, the Revenue
Divisional Officer, Dharapuram has reported vide letter

Na.Ka.3723/2022/E Dated; 02.12.2022 as follows,

\J Cet_ymasS
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a) There is no residences approved by Chinnakkampalayam Town
Panchayat within 500m distance from the poultry unit.

b) The 7 wells surrounding the poultry farm are used for agriculture
purpose only and not for the drinking purpose known by the
enquiry.

The CPCB guidelines for the siting criteria are only for Residential

zone alone and no for the unapproved residences.

vii. Consent Details:

Based on the online application the unit was inspected on 18.04.2022
and the unit of M/s. Nandu Breeding Farm Unit II, has obtained
consent to operate vide Proceedings No.F.1633TPS/GS/
DEE/TNPCB/ TPS/Wé&A/2022 dated 25.04.2022 for the production
of Hatching Eggs — 18691920 No’s/Year and subsequent renewal
with validity up to 31.03.2026.

Details of Peace Committee Meeting and Joint Inspection:

6. It is respectfully submitted that, frequent public complaints were received in the
Agri Grievance Day at various dates at District Collectorate, Tiruppur regarding the
odour nuisance, flying nuisance, No Mortality Pit, the residence located nearby and

etc.,

7. It is respectfully submitted that, based on the frequent complaints, recently a
peace committee meeting was conducted with the Government officials of District
Environmental Engineer, Assistant Environmental Engineer, Assistant Engineer
TNPCB, Tahsildhar Dharapuram, Sub-Inspector of Police Alangiam, Village
Administration Officer Chinnakkampalayam, Revenue Inspector Alangiam, Junior
Assistant Chinakkampalayam Town Panchayat, Assistant Veterinary Doctor
Chikkannapuram and the Public of Chinnakkampalayam on 15.04.2025. Further, as
per the instructions of RDO, Dharapuram a Joint Committee Inspection was made
by the officials of Deputy Tahsildar, AD Animal Husbandry, EO Town Panchayaat
Chinnakanapuram, District Health Supervisor Ponnapuram, Assistant Veterinary
Doctor and Assistant Engineers TNPCB on 17.04.2025 in the premises of
M/s.Nandu Breeding Farm and M/s.Nandu Breeding Farm unit-Il. The Joint
Committee Inspection report has been submitted to the District Collector,

Tiruppurand details are as follows.
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a) M/s. Nandu Breeding Farm:

i.

ii.

iii.

1v.

Vi.

vil.

b)

il.

iil.

1v.

i,

vil.

The unit was under operation.

The unit has provided 9 sheds in rthe unit premises among which 8
sheds were under operation with full capacity of 64000 birds (each
shed with 8000 No’s of birds) and 1 shed was under operation with
half of its capacity i.e., 4000 birds.

The unit has provided wind net arrestor around the unit premises.

The unit has developed green belt inside & around the unit premises
with 300 Nos of plants as stated by the unit authority.

It was noticed that poultry litters is accumulated below sheds and it
has been instructed to remove the litter on daily basis.

The unit has provided Mortality Pit in the North side of the unit
premises to dispose dead birds scientifically.

During inspection, no flying nuisance & odour nuisance was observed
in the unit premises and the unit is utilizing ‘Tantasu Medicine’ to
control flies. Also, it has been known that the unit is using Flame Gun
to control flies.

M/s. Nandu Breeding Farm Unit I1:

The unit was under operation.

The unit has provided 3 sheds among which only one sheds was
under operation with 8000 birds and 4 sheds were found under
construction.

The unit has provided wind net arrestor around the unit premises.

The unit has developed green belt inside & around the unit premises
with 200 Nos of plants as stated by the unit authority.

No accumulation of poultry litters was noticed below sheds and it has
been instructed to remove the litter on daily basis.

The unit has provided mortality Pit in northwest side of the unit to
dispose dead birds scientifically.

During inspection, no flying nuisance and odour nuisance was
observed in the unit premises and the unit is utilizing ‘Tantasu
medicine’ to control flies. Also, it has been known that the unit is

using Flame Gun to control flies.

. VQ”“- 1) '1_5
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8. It is respectfully submitted thatagain the unit of M/s.Nandu Breeding Farm and
M/s.Nandu Breeding Farm Unit-II were inspected on 08.08.2025 by District
Environmental Engineer and Assistant Engineer, TNPCB, Tiruppur South and the
followings were observed,

a) M/s. Nandu Breeding Farm:

i.  The unit was under operation.

ii. The unit has provided 9 sheds in the unit premises among which 8
sheds were under operation with full capacity of 80,000 birds (each
shed with 10,000 No’s of birds) and 1 shed was remains empty.

iii. The unit has provided wind net arrestor around the unit premises.

iv. The unit has developed green belt inside & around the unit premises
with 300 Nos of plants as stated by the unit authority.

v. The unit has provided Mortality Pit in the North side of the unit
premises to dispose dead birds scientifically.

vi. During inspection, it was observed that unit has introduced Black
soldier fly larva into the poultry litter and this Black soldier fly larva
consume the normal fly larva as food. Further, after 21 days this Black
soldier fly larva has grown as Pupa (mature stage) and died. Hence,
the flies are controlled in the unit premises. Also, no flying nuisance &
odour nuisance were observed during inspection.

vil. The unit is utilizing Tantasu Medicine’ to control flies. In every 10
feet the unit has provided Tantasu Medicine’ in a tray to avoid flying
nuisance Also, it has been known that the unit is using Flame Gun to
control feathers.

b) M/s. Nandu Breeding Farm Unit II:

i.  The unit was under operation.

il. The unit has provided 4 sheds among which 3 sheds was under
operation with 24000 birds and 3 sheds were found under
construction.

iii.  The unit has provided wind net arrestor around the unit premises.

iv.  The unit has developed green belt inside & around the unit premises

with 200 Nos of plants as stated by the unit authority.
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v. The unit has provided mortality Pit in northwest side of the unit to
dispose dead birds scientifically.

vi. During inspection, it was observed that the unit has introduced Black
soldier fly larva into the poultry litter and this Black soldier fly larva
consume the normal fly larva as food. Further, after 21 days this Black
soldier fly larva has grown as Pupa (mature stage) and died. Hence,
the flies are controlled in the unit premises. Also, no flying nuisance &
odour nuisance were observed during inspection.

vii. The unit is utilizing ‘Tantasu Medicine’ to control flies. In every 10
feet the unit has provided ‘TantasuMedicine’in a tray to avoid flying
nuisance Also, it has been known that the unit is using Flame Gun to

control feathers.

9. It is respectfully submitted that the Hon'ble NGT (PB) New Delhi
dated:10.12.2021, the CPCB, New Delhi has framed the Environmental Guidelines
for Poultry Farms issued by the CPCB (MoEF& CC), January 2022 “the siting
criteria are applicable only for the proposed new Poultry Farms (i.e. Poultry Farms
established after January, 2022) and not to Poultry Farms that are already in
existence”. Also, as per the Board Circular Memo No. T1/ TNPCB/Environmental
guidelines for poultry farms 2023 dated 16.03.2023.

10. It is respectfully submitted that therefore, the guidelines issued by CPCB for
setting up of new poultry farm in the year 2015 was applicable to poultry farms
handling one 1 Lakh or more birds at a given time in single location. Poultry farms
handling less than 1 Lakh birds are exempted from obtaining consent from State
Pollution Control Board. Hence, the siting criteria for setting up of new poultry
farm issued by CPCB during the year 2015 is not applicable to both the units of
Nandu Breeding Farm.

11. It is respectfully submitted that the details of court case related to the unit of
M/s. Nandu Breeding Farm andM/s. Nandu Breeding Farm Unit II are as follows
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Sl(; Court case Petitioner Remarks
1 | WP.No.21005 | Thiru.S.Sundarasamy, 33, | The petition is disposed
of 2022 on ChinnaThottam, of at the time of
13.07.2022 Chinnakampalayam village, | admission
Dharapuram Taluk, Tiruppur
District
2 W.M.P.No. M/s. Nandu Breeding Farm, |The case is filed against
9104 of 2023 Ward No.6, the order of District
in W.P.No. Chinnakampalyam, collector and is still
8980 0f 2023 | Dharapuram Taluk, Tiruppur | pending.
3 | W.P.No.12504 Thiru.S.Deivasigamani, The petition is disposed
of 2023 Chinnakampalayam Village, | with a direction to Tamil
& W.P.No. Dharapuram Taluk, Tiruppur | Nadu Pollution Control
12334 0f 2023 District Board to submit a report
to the District Collector
to  pass  appropriate
orders, though it is not a
party to the writ petition
4 | W.P.No0.21658 Thiru. S. Deivasigamani, | The case is filed against
of 2023 ChinnakampalayamVillage, |the operation of the unit
Dharapuram Taluk, Tiruppur |and TNPCB filed its
District counter and the case is

still pending.

(Southern Zone) may be pleased to pass such further or other orders as this Hon’ble

Tribunal may deem fit and proper in the facts and circumstances of this case and

Therefore, it is humbly prayed that this Hon’ble National Green Tribunal

thus render justice.

. \!% Gplye 25
JOINT CHIEF ENVIRONMENTAL ENGINEER

TAMIL NADU POLLUTION CONTROL BOARD
6, M

“MOUNT SALAI, GUINDY,
CHENNAI - 600 032,
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VERIFICATION

I, S.Vasuki, Daughter of Thiru. P.K.Somasundaram, working as the Joint
Chief Environmental Engineer, Tamil Nadu Pollution Control Board,
Chennaihaving office at No.76, Mount Salai, Guindy, Chennai 600 032, do hereby
verify that the contents of above report are true to the best of my knowledge

through records.

‘7- VC""'L—Lr-n-z:

JOINT CHIEF ENVIRONMENTAL ENGINEER
TAMIL NADU POLLUTION CONTROL BOARD
76, MOUNT SALAI, GUINDY,
CHENNAI - 600 032:
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BEFORE THE HON’BLE NATIONAL
" GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

Or:gmal Apphcatmn No. 106012025

V. Subramamam S
S/o. Valhyappagounder

Chinna Thottam, " _ L I
Chmnakampalayam e
Dharapuram -
T1ruppur Dlstnct

Tamll Nadu Polluuon Control Board
Rep. by its’ Chalrperson e

No. 76, Mount Salai, Gulndy, S

Chennai 600 032 & Ors

REPORT FILED ON BEHALF OF THE

Respondents B

FIRST AND SIXTH RESPONDENT -
TAMIL NADU POLLUTION CONTROL . =

BOARD

Advocate for Respondent TNPCB | :
Thiru.Sai Sathya Jlth | e
Advocate, Chennal




